
IN THE CENTP AL .Z-\DMI!:JI STF'~~TIVE TF' IEUNAL, J AI PUP BEl1CI-1, J AI PUR. 

O.A.No.695/93 Data of order: 2~.7.1995 

Govind Singh Tamoli Applicant 

Vs. 

Union of Indi~ & Anr. f!..::-c:pondants. 

Mr.Virendra Lodha Counsel for applicant 

Mr.N.K.Jain Counsel for respondents 

CORAM: 

Hon'ble Mr.O.F.Sharma, M.::-mber(Adm.) 

Hon'bla Mr.Patan Prakash, Member(Judl) 

,FEF HON'BLE MP.O.P.SHAPMA, MEMBER(ADM.) 
r' 

In this application undar Sec.l9 of th.::- Adminic:trativa 

Tribunals Act, 193:., the applicant has pray.::-d that the 

respondents ma7 be di~e~ted to hold a apacial recruitm.::-nt tEst 

to enable the applicant to appear in the same for promotion to 

the poat of Section Supervisor and if the applicant is declared 

successful, he be promoted from the date persons 2imilarly 

situated hava been promoted. 
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applicant has thus become eligibl; for promotion to the post of 

Head Clerl:/A.ssistant. In i:hes,:; .::ir•::umstanca.3, this application 

does not aurvive for our consideration. The application is 

accordingl7 dismissed with no ordar aa to costs. 

(Patan PraJ:azh) 

Member(Judl). Memb.~r ( Aclm. ) . 


